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11.1.9 	 Shrj R.C.Rath, learned 

tnriding Counsel (Railways) 

reccuested on aehaif of the 

i<esp rxents that they re- cure 

five months to finalise the claim 

since no record of the deceasad 

CE1oyce's service is availaole 

and they are' in the process' of 

reconstructing the record s  The 

:esoz.ents, incidentally, have 

admittEd that the services of the 

deceased ernploy:e Lakhan, had oeen 

duly regularjsad as 	Gangman in 

the Pay scale of R5.775-1020/- wth 

effect from 3.2.1939 i.e., tic any 

two and half e3rs prior to his de 

In order to provide inediate 

relief to the widoE, and in view 

ot the delay which has ai. ready 

taken place for settlement of her 

claim, due to no fault of he rs, it 

is deneby directed that a Family 

-xi, on the oasis of the mini 

Py Scale of a gangman be provisi 

sanctioned and paid to her as per 

the usual procedures within 30 day 

from  today. Th(-,  final set tic men t 

shall be made within 90 days from 

Lcx3ay, and necessary adjustment, 

if any,e applicant's claims may 

h.i). LtOm --z not 
returned. 

R-1,-3,R-4 has no 
ararice Counter 

also not fi1ed 

Adj. to 4.12 • 95 
for further orders. 

Bench 

Counter has not yet 
filed by the respondents 

For h: ariflcj 
3) 

-v \- 
3ench 

Conter not fiLEd 
for hc-aninc (' 

dench 



also be made at the' time of final 

settlerrnt. If ncessary, an 

undertalcing may be ootained from 

ko 
the aplicant.=R4 she agrees to refund/ 

adjust the excess payments made to 

her, if any, in the provisional 

Y'e zris ion n o.i s anct i oned to he r. 

Thus, the original 

Applictiafl is accordingly disosed 

of. No dosts. 

 


